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tion of social disabilities by a mem-
ber or members of a community on
a member or members of his or their
own community, to provide for
penalties for such an act or acis
and for matters connected there-
with.”

The Motion was adopted.

SHRI MOOL CHAND DAGA: I
introduce the Bill.

POLICE-FORCES  (RESTRICTION
OF RIGHTS) REPEAL BILLs

SHRI CHITTA BASU (Barasat): I
beg to move for leave to introduce a
Bill to repeal the Police-Forces (Res-
triction o! Rights) Act, 1966.

MR. DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-

duce a Bill to repeal the police-

Forces (Restriction of Rights) Act,
1966."

The motion was adopted

SHRI CHITTA BASU: I introduce
the Bill,

Q:-————-
15.36 hrs.
SMALL FARMFERS ASSISTANCE
BILL—Contd,

(By Shri K. Lakkappa)

MR. DEPUTY-SPEAKER: The House
will now take up further consideration
of the following motion moved by Shri
XK. Lakkappa on 20 March, 1981, name-

“That the Bill to provide for the
grant of loans and various subsidies
to small farmers, be taken into con-
sideration.”
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Wu have got only 8 minutes lelt.
One hour has already been extended
last time, and we have got in the list
about 4 or 5 Members. Is the House
interested in extending the time for
this Bill?

SHRI XAVIER ARAKAL (ERNA~-
KULAM): I suggest that the time oe
extended by another hour.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The House
has agreed that the time for the Bill
be extended by another hour. Now Mr.
Xavier Arakal.

SHRI XAVIER ARAKAL: This Bill
seeks mainly to achieve two objects—
as mentioned in its Statement of Ob-
jects and Reasons. One isto extend the
facilities provided to the small farmers,
as far as finances are concerned. The
second object is that marketing facili-
ties should be provided to these small
farmers. They deserve the serious con-
sideration of this House.

Of course, we are discussing the
question of agriculture, and related
matters. If we refer to the position of
agriculture and agricultural sector in
our economy, we can see that 80 per
cent of our people still depend mainly
on this sector. One factor which deser-
ves serious consideration is that though
the number of agricuitural labourers
and households is increasing, the total
land area is the same, which means
that we have to confine ourselves only
within the existing land area. It is im-
perative that efforts should be made
within that area alone, to boost ¢he
production of agricultural sector. It s
said that 32.88 crore hectares consti-
tute the land area. Out of this, the
total crop area is only 17.11 crore hec-
tares—which means that the small far-
mers are mainly confined tp a narro-
wer area.

If we refer to the wage rates in the
agricultural sector, we find that accor-
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929
ding to the latest repoit, made workers
<arn only Rs. 3.26 per day, whereas the
female workers earn Rs. 2.28 per day.
This report has also revealed that 68
per cent of the households are in debt.
That means that a vast majority of
4his sector is in debt. Therefore, the
Statement of Objects and Reasons has
very clearly highlighted the seriousness
of this issue. This report has also sai.d
that the average debt per household is
Rs. 605/- This reveals acute poverty
and under-employment in this area.
Where do they go for getting a job?
Are there any existing facilities or
assistance given to the small farmers?
Institutional credit for agriculture and
allied sectors in 1979-80 alone was RS.
2.420 crores in 1980-81, it was increa-
sed to Rs. 2550 crores. In 1980-81, the
4otal amount was Rs. 1500 crores for
short term loan and Rs. 485 crores was
for long term loan mainly through co-
operatives. Now the question is who
has benefited out of this long term and
short Yerm loan? That is the question
swhich has to be gone into in depth.

Time and again, this House has high-
lighted the point that the loans are
given to the rich and the better placed
people rather tHan small and marginal
farmers. It has also been mentioned in
this Report that the commercial and
regional rurai banks have directly
lent Rs. 771 crores im 1979 in 1980-81,
that figure has gone upto Rs. 850 cro-
res. The cumulative effect of tlfie 6th
Plan, it is said, will be Rs. 2850 cro-
res, that is, a good portion of our
money, the cumulative money from the
banking system has been given to this
sector. My submission is that this
amount has not gone for the bhenefit of
‘the deserving section of our people.
“Therefore, the question of proper reori-
-entation in the matter of lending
should be gone into and a proper im-
petus must be given io this sector es-
pecially in this matter. One thing which
cannot be bypassgd is that there should
be a proper land-reform as well. The
aim is that 18 per cent production will
be increased in the agricultural sector.
From 132 million tonnes, the aim is
‘that it will go upto 150 million tonnes
or 160 million tonnes. If we aim at
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that, the main contributor to that pro-
duction is the small farmer and the
marginal farmer. But how many of
them own their own land? How many
of them have the pride to say that a
particular land belongs to them? Un-
less that pride is given to them, my
fear is that this target may not he
achieved. T am surprised to say that
10 per cent of the poor in the lowest
ladder of the popuiation does not own
even 1 per cent of the land, whereas 10
per cent of the richest section of the
people own more than 60 per cent of
the land. So, there is a great disparity.
I know this is a State subject. But this
disparity has to be removed and a radi-
cal change should be brought in in the
name of land reform. So, my premise
js this., The Government has earmar-
ked over Rs. 2850 crores as a cumula-
tive loan. But that is not going to reach
the poor in the lowest ladder of the
population. My figure which I had sub-
mitted before the House has clearly _
stated my point.

Unless there is a land reform act in
every State, the facilities given by the
Government are not going to reach
the middle section who are suffering
day-in and day-out and are toiling had.
They are not going to get benefit out
of this. Only the rich and the affluent
will benefit out of these facilities.
Therefore, this is the time that we
should look at this point and come to
a conclusion whether we seriously
mean to help them in the financial maf-
ters through the marketing system.
During the course of the season you
and I know and the whole House
knows, how they sell the produce for
a song because there is ng proper mar-
keting system. I am glad to say that
the mover of this Bill has highlighted
those_points. It is high time that we
think of a proper co-operative market-
ing system in our country. Unless we
enter into that field, the middlemen
who benefit from the toils and the
hardwork of the farmers, will be flouri-
shing. That has been our system, our
economic system, social system, But
it is high time that we changed this
system and with a spirit of co-opera-
tive movement. A boost has to be given
to this movement in our country. It is
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said that 82.1 million rural households
we have in our country. This was in
1974-75. In 1964-85 it was 70.4 million.
An increase of 16.6 per cent is there
from 1064-65. But what is the state of
affairs of their rural economy? Has it
improved in proportion to the increase
in the number of the households? My
point is, it has not. Therefore, these
are the two vital areas. Firstly, we
should have proper financial facilities
for them and the second is that a pro-
per marketing co-operative movement
should be taken into consideration. Un-
less six factors are taken into consi-
deration—high yielding variety seeds,
gross irrigated areas and facilities, con-
sumption of chemical fertilisers, credit
facilities and marketing facilities, and
constructive schemes and facilities in-
cluding crop and cattle insurance—our
Tural economy and our rural people
cannot improve. I hope that the Gov-
ernment will take a serious note of
these six points and come forward with
concrete suggestive proposals in the
coming years.

MR. DEPUTY-SPEAKER: Mr. Vija-
yaraghavan. You please take only iive
minutes because Mr. Lakkappa has
got to reply and the Minister wiil in-
tervene.

*SHRI V. S. VIJAYARAGHAVAN
(Palghat): Mr. Deputy-Speaker, Sir, 1
support the Bill. At the outset I would
like to say something about the bur-
den of debt that the farmers are gro-
aning under, It is often raised in the
House that the farmers are not getting
remunerative price for their produce.
Particularly, distressing in the condi-
tion of the small and medium farmers.
They are not able to make both ends
meet. It is the founder duty of the
Government to come forward and help
them. Today the farmers have to pay
a high rate of interest on the loan.
This has really made it difficult for
them to carry on. Therefore the Gov-
ernment has to do something to libera-
te them from this back-breaking bur-
den. I would suggest in this connection
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that a Commission should be set up io
study this problem.

Another problem is about fertilizers-
and pesticides. The prices of fertilizers
and pesticides have gone up by leaps.
and bounds. It is a problem which has.
affected the small and medium farmers
particularly. The irony of the situa-
tion is that on the one hand they do.
not get remunerative prices for this.
produce and on the other hand they
have to pay a high price for the ferti-
lizers and other inputs. This problem:
has to be tackled by the Government. 1f
you look at the industrial sector, you
will find that they are able to have a.
decisive say in the matter of pricing of
their products. Take the case of ferti-
lizer factories, steel mills or any fac-
tory which produces commodities which
are consumed by the public. The pro-
ducers’ representative sit with the Gov-
ernment and are able to influence ‘t
to have a better price for this products.
But, when it comes to the guestion of
fixing the price of Agricultural pro-
duce, nothing af that kind is done. The
agricultural prices commission does
not often take into account the increas-
ed cost of production, with the result
the fermers do not get a reasonable:
price for their produce. They are being
exploited by the middle men. 80 per
cent of our population are agricultur-
sts. Out of this 80 per cent the big
farmers or kulaks constitute only 5
per cent. This section of the farmers is
also exploiting the small and marginal
farmers. Therefore the Government has
a duty to protect them from exploita-
tion. In this connection 1 would like to
say that the agricultural prices com-
mission should be reconstituted by in-
cluding the true farmers in it.

MR. DEPUTY-SPEAKER: Please con-
clude.

SHRI V. S. VIJAYARAGHAVAN: Sir,
I would not take more time. I am’
speaking as a representative of #pe-
farmers in {hus country. I have to raise
their voice in this supreme forum where»
else I will raise it?

sThe original speech was deliveredin Malayalam.
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So, Bir, I would suggest for the consi-
deration of the hon. Minister that the
sma.l and medium farmers who own 5
hecatares or less should be given sub-
sidy.

Another pont I want to raise is
about the water that is supplied to the
farmers. Today they have to pay a
high rate of tax on water. Sir, speak-
ing about the tax that the farmers has
1o pay. I must bring it to your notice
that he has to pay a large number of
taxes. He has to pay agncultural in-
come tax, water tax, professional a
Plethora of taxes. I want to suggest
that in place of this multiple taxes
single point tax should be introduced.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum). You have or-
ganised the kisan rally. Has it not sol-
ved the problems of the farmers?

(Interruptions)

SHRI V. S. VIJAYARAGHAVAN:
Yes, we have organised the kisan ral-
ly. I am proud to tell you that the
Kisan rally on 16th February unmista-
kably demonstrated that the farmers

from Kanyakumari to Kashmir
have rallied behind ouy leader
Shrimati Indira Gandh, and
they have declared thei, un-

stinted sypport to her. It is no use
feeling jealous. They, what about you?
Are not you and your leader rank ov-
portunities? You got elected to this
House in the name of Shrimati Indira

Gandhi. Now you have defected to
the other side. Has your leader any
loyalty? If you have any courage

you resign and contest again from
Trivandrum. Then we can see what
happens? So, belter do not talk
about kisan rally.

Without takinz much of your time,
I would sav that the Government
should not hesitate to come forward to
help the farmers who are [eeding this
section. The Goveérnment is giving sub-
sidy to the small scale ,industry, and
many other sectors and what is more
even to filmg like ‘Sankara Bharnna’.
Therefore they should hesitate to pro-
vide subsidy to the farmers. I have al-
ready mentloned about water. The far-
mers have to pay a much higher rate
for water which is supplied to them
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from irrigation projects under the con-
trol of the Government. So, I want to
say that fertilizers, water seeds, pesti-
cides etc. should be provided at subsi-
dised rates. Similarly, crop insurance
should aiso be introduced.

Finally, I would say that the farmers
have great expectations from the Gov-
ernment under the leadership o! Shri-
mati Indiraji and the most efficient
Minister hon. Rao Birendra Singh who
is doing excellent work in the field of
agriculture. I hope their hopes and as-
pirations will be fulfiled. With this
hope I support the Bill and conciude.

=t Awqm fug (gfvare) : gasas .
wged, & 39 foet ¥1 andT FW@ gQ
qer & fwarAT 1 ST AWERTY § W7 IHHT
AT FHd &, IIF( &TH T FT 817
nrafea *vwF AT F |

35 QT F ATAT & (& W
e far frm Avg & 59 T % wigw
femafcal adi & | v fgrgear & 13-
AT ¥ ATl aT & FTrE i H G-
fia wrer ) wraa WY faarA w1 uTH
&1 F! IR & AT = FHQ FT 1]
armwy Agr g wufiggd gfs o
faer & w1 3 w2 TWe & (&A@t 1
wHEaTHT 97 WgNE § fawt? fmar arar
%fgT 1| fearT &1 IaFr  FLraTT Av
yfea gea frand w1 wfww & A
«TfgT | Tgr & gvdl 9 faamdTar am
a3 &, 7T Ad &, falirer aosag Al & 2l
TAT %AAT § | F WA HAT AT §
fr faara 1 &5t avd 7 gfee § seflw
& & er w7 fgrgen A ¥ B¢ vunr-
gt F1 T, & AT wifye, @A ag
¥ QY awAT & 1 § wqler awy fay gifiy
FT Iq¢ g3 B 9 wiv el
F AT AW ATH F forg ST T9QT
faara % fag v ote {fa-gure N W
fasty sar e € 1 fR-garT w7 A &
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[ warer fag)

WIS q7 FYAT AIRAT §, XAH! WK
fywysara fararar g

o T3 ST § e eqry § Srar
argal g | fre¥ fadl siga-oef N
GYHTT A TR THIT B A7aTq GgGA wIeC
W1 M resa w1 9z faafra feg ¥ 1
& Farar g ar g i ga gfrav-wifeara
fwari w1, fa#Y 2-3 Srar q@la @ Tf
R, TR grera aga werw § 1 7 q9 T
g a%d, fawrf ® engeqr A =7
a%d, gafag ta v gk ¥ fa=e
fwar strar 2ifge, 249 frarat st waar
g | @8 Frord & a A wgar wg
fe Tawl av® svA &1 fqfy sarg
Rar=rfggl faat W Fiarriza wtarads
gardw §, wgh A feg et w1 or faad
g, 91¥ fgegeara & Aifras faare St
FIATT AZT &Y 1T | 5 WEArHT & w3
FIQ Fw1a31 fRamt & qfow @y )
oY EFax FrrrT & Fr€-aT gare a faw
arat &, @ EfT garard ¥ wiw
wh T4 SEfegi grer 4-5 garv #
frarsmrarg | & wde wesrfs o EeaTHi
grer & AW ae glaarst w1 g,
GAW WIT AT T4 AN, ITATfFam
M onfaafi R asN | v T H
ot qR gfarn M7 IursAw §
arawarg s feam™ 300 oqu ot o
§ ot 2%Erg a1 T 3000 TY FT
fear i@ & | g9 SGEUTE gra fe
feqal | F1 frar maT g7, I ¥
sarRra¥ fRarat A1 L3R Q9 orr @
griafeaqa d @I F T Y 3a4
AT Y FE Q1 | Ffadza Foar
qgaT § & Wt €7 Sranads #
aiWied wiv gavaread & gror oY
ard e graiafrat M@ §, vaqv
ngv § Sifwg Wit @ faa & waw
R fggea & faa feardt 97 s-10
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g™ ¥ w9 ¥ gU &, oW w9 w) A4S
fear ST 1 @y W7 waeg fram &
AAATY AT A WS ATATHI300 ) TR
3000 w7 fzar frarmarg w1 400 M
wrg 6~7 gATT &7 frarwar g, 9A
FHT %) AIB F g, 7vA1 fawala 77 qar
2 o9 I FAT B AX 2w @
qu | fFaTT 59 S ] 7T F T ATTIT |
16.00 hrs.

0T 7AW W7 G AT Y $9ET,
T ar wiv S o IIelr feeat
% Z¥ & 3% aufasreee A 9v T
feur sqrzrar {&F § wF AFT AT
nifg & FAZM W* FHT /N VI
% fegfa # =g #ff @11 & AraAr
g fw i A fma 7@ a3 917 & famm
! g gEd 1 AfET fearw v
WM MY AT g JawT wRrAr ¥ quEAT
g 779 AT WSl aYg A AM GFA § |
Hargarg fs rafagi = avg fram
F W QX T 97 oS, QA agr
o gfaard goesa Fg wrd | AN
qfaat Y ng $1E & §, wsraArIy E
It ag ¥ fram & a & Wt Wy
A9 | TF T J A1y aw & . R
£ faas) A1y wifaae fram g 9%
g ar 9v ¢ T v fAoifa
7 JFY § IR AT TUHF 97 AQ
ITE70 wife g} T | M9N q|r
agt fear at feam A gea fredt
wH ST | 58 wigwa fear faan
qraet argT g1

A I dxrEaTT § SER I
OIT FTrAET # 99X T JISAT ST
& TrEt & QY7 APy arawa eqrivw
FAFIRAN AT AT 9w
FAFT TIT WO FraT 1 WY 7
g Tar F¥ar § SR |TA T AT
¥ fezrfaez sam /& Tdzarg w7
fr €T M FLT AAT T VqrAT ACHT
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T I3 WIS F7 I¥ T 3T OgeT
WO wear § 1 %@ <R WA Ay
wAfer 1 WTT OF, T 97 Wi fawin
%31

WY T A AN (R
# [R30qT S i AWA X T faA  w
14 - fow geaaT® WL g -9
gd #1 § arg v g wfAw g I A
AR o ¥ MA@ Wl § wEmAT §
f& ad) wwr & ag 9 faw #1 aTC §
aaf ®faw ¢ 2T % ageqi a1 3g adiaT
gr € far 3 ggars wig g faaiat
# fAg gy W &1 15 wwEl
feai <o g€ @7 99 97 qw a1 A
A AT 79N 9 FHT WL 19 A
® 50w Fm va¥ afwfas go fows
& wfvaw & oiw Sfewa g fsaF
W Ewr 1w WY gasT S1w faare
Lot {Rat war | ¥ qiw ovEe fawm
W T oUW ¥ WA A g
IAFRT BT 1 AT TWW QI E,
FgWQ ATH! ATATT g Nfww gwr @t ?
Faer B3] graar feqaa gE wiT SR
faw & =8 fawr war | 7 faad
JEAT AT AT Ta+H T, T W1T ¥ IH
&7 (a7 w7 |7 & & A 1 fedy
avg & fasfr 19 % W AW wA A7
Tra BT B TE 1 W) IEAR JHT 7
9T q Ag IFAI &) @ 7€ Wi fqeimr
g % gra am 1 farrar o OEY
fagwr 1€ sTET FE ) wRW AFQr
o ot fas =y & 3% fag & gawy
qeaag a1 § W< amar g % gfw
H&Ar 973 fog ¥© 7 o waw@ ¥
Y7 ¥4 fqq w1 A7 37 ¥ w79 w0
¥ T

BiE WiT @y fa|m @7 & -

I40ET ATH qlWE g1 gAY W H
(7 a7 wfana fsam nef)  wlawa
# ¥ T FEwE F iy o oTANT
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oI GO R ¥ adl aem e
®T QWAT §, TAH! AVHH! I § AEw
Fr areer (AT v & 1 AW 9%
A HY 3w FIA & & 6 AT HO
HA 24T 91N &, 300 gfaad T syasy
AT TR & A(HA TS gIaT 78 &1
ST W @A § AT FATHA H V@S §
ITHI AAY TAF FO SATQ W g
TIT wAZ ITH0 A0 AGA TTATEA!
FARKT 947 W1 T AT O | *ge
FiANHT AT ITA0AX § Afwy A
FNTTT FFAL GRAMA graT & AA wy
qreF ¥ F far T8 5 3wy WY Iqay
fea &Yz wgY i1 W& W qRWTT g
PARWAA TG LT AT ATE AT ¥g
271 § 5 gawi Ay 7Y wfed 1 gfw
HAl A F4w @ § 5 5y wvdAr aqd
G § | w7 g A § WY A®w TAR
fag sfrde § a1 93/ TS Far
w1fed =T J| T w1fEd fd z@ s d
¥ AT TFAATASWT T @Y )

[IAFAT F T@ T AT IF | WA
HIATT qz€q A SF Y & f5 A
(TR F A AT F awAA A fyasy
97 FET A AT 9T oy § Afwa
gASr F<iwendr & fr gx ) N
qafast adf A wrAT 1 1 I wIEH
93 W, &1 97 7 fr agy § fn Fav
qrEY €, ABT ATA A% F% qEfa¥)
7 fFrady & =<Tg ats 1 8, ;E N
2 ar feas £ &1+ #1% @) O
®T T | AT AT ag ¢ 5 F4a ama
ag 931 FIF § A v reda d@a
F7A! ITA § FANTH AW A7 A
gqUaT » (ragrradar gy | gafed

AT 7 FF W 97 IIIT qAT

g1 #7 @ N 7F sAfrar § qr
wefl w@r & A favd, IR T 7@
arx &1 AF I #T W ¥@ AvE
ara &7 ¥ fearar argar § e ¥
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[« TR wax arzw]

Fuw fa g a8 ar &%, fred fad
ATHTT O FIAT AT § W7 qre-are
g W & | At AT T AT Ffew
|/ TAIT 9T W T o1 |

AR A, Ww gew # G
wfare wrdd F) FrAQ FT RRT WA
foar ST q%AT ¥ T FATT TIA F |
W7 AAWT T AT F| SarEr g awar
& o @ w7 § 1 wafedr & giw g
i yagt far ovd fad goad | ey
® 16 ®val #1 faa avg a1 THF
AFAT FAT QT AT WIT JITATT F@T
Wt afwT F|T A Wy ¥ 16
A F) qTA 9w YIrdr TE A owar
war wraa S fag o W oA faar
qr | & ®gAaT wrgar § fa SrEd W
fag svat ot &1 avETT ¥ ¥4 |Ay
qET A | T TAAT WEX T AT
wrE F1 5 g1 T8 ag whim & g«
IR FIF AT QA RET I gaq @r |
#feq aiawr e & fRa=T &7 59
faeelt & T A g9 @7 ag T MY
a7 far 1A fga a% wa®r & «q (W«
% ga faetr W 7 QU7 fT, @ AWT
AT E% | gafRd wE o @ FYAT WTYAT
g % %0 a3 *7 F1E 3% & a% qwrur
q %%, ghrea 4 faaar &€ qUEr
T ) Ay afs w9 B FT@T
ST 8) a1 ag fora wdl feafre damarg
W /AL ST F1 5 ST A Hifgd
wiv 9g fvam & A% faasr god
gx &, Mo fa¥ $@ 337 aT agh o<
ATT-ATT AT FXJ €, O WA B
far za faa *1 Wa & | @ JT
frdza &1

st grn wex Ve vraw (wEATer) o
gareaer A, § wud wreyw ¥ HAAT
awer SN W WEREME X OE WK
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meay § o faw srg § a@ o
wodr dife, Wwr W) gaR GE
reet, gRewor e sifwr fogme &
SRY § | WIS FNT AW T orGeT
w1 a3 wwr ukiwe wiwasr Y,
mﬂﬁrﬁﬁu&tmfmmmtl

W ¥ wfw gar w1F w7 owwer W
HTET W@ 1 S qw At wER
* AT wEHE B ATHT §, A ¥H
¥ g ar st ¥ g, IR
& wa qfw qEd F FAA FT AL
four | W o wTeor @ f g &
T & Wi ur e wEd &

gy £ | uw & ug fyawr orfe-
o wwrer & seia ffl § s guT
g formr de Hifsm & g saw
foslt | % TR I AR ¥ FUE
¥ o wfuw g | o q(fw quic ¥
T TH FAHT F AT vy ¥ fa,
w1g Tfed 7g® FT Aqex @ g AT
sfrercde gfar el a3 Faw gy, ¥1E
awediot &1 famior faur st fows
HIEWR ¥ W W & @Al w0 wrfaa
feafer &1 garer & Fiforw &t wf
g1 A o s § B R &R
frsadl &1 oF W AT "R HAE
feeefl ® o gem W IRE s
frer sitgw & iy o) sfro s
F oafr o i@ F o1 3AR feg
feur & wuw fou siedi sl suse
ma:ﬁmaarmitlarama
& A fum #t oo afewor £
Oy WEET F AT FT FEH HC
steiay famred 3T &1 | afwe § ag wHaT
g fo ug frwrdt o gndi gER®



St

reeafor SW BT WiNg ¥ wETE-
T 97 |

WY ug ¥a ¥ ugi o @ wEAT
= 4, Afer TR faal 7 &
Lugh gorar ¥ 1 wafwy faaw g oot
TF HrRe PIRIFT qEe g 9EE
g@ WK =mar & fon ogw, @
et o g wewr wfe g §
T HE ¥ AGT A q<g (®ETAT
1 TUT FT guree ¥ foio age @l -
o (o wr & faw W & owaA
wTr ¥ wgr ¥ 5,000 T o F
= fwgat 0 fJRar stnom "W s
= fadi o #i sutva g8 Wy
siadfr

F wif somyier oy ofre ot wray
St aTw ¥ wewd g f Sigwi
W oahEd ¥ wifasw g g w@AE
T A g X P, areifaw ®q ¥
HUGE 4T 5E I T T\ A% ¥
WY AT A ATH R, A doE W OBHET
WS ¢ frur § dfws aTere W
S d% ¥ ATH YA £, 9 wTai-
‘T siEfudi & geRm wE ¥, IAE
FeT F fro w1w A wEE oW
gl A% ol wdr gfaw & of,
& swh sadr wfwar & fe oo wiag
F W @S @Emwerl vE SficT #
IIRT WY Y WA Aqr fHenT &0
U af S¥ ST ® wew W GIHT
qET Y AT IR fT-we ¥ TS
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
Mr. Chairman, Sir, I am glad that a
number of hon. friends have taken
part in the debate, I am very grateful
to Mr, Lakkappa who has brought
this Bill before this august House for
consideration. Today also Shri Madhu-
sudan Varirale, Shri Harish Rawat,
Shri Jagpal Singh and Shri R.P, Yadav
have made many valuable guggestions.
Though 1t is not possible for me to
deal with all the points raised by the
fhon. Members, I have noted down all
the suggestions made here, and these
suggestions will receive the due con-
sideration of the Government.

Hon Member Shri Lakkappa has
moved that the ‘Smal]l Farmers Assgis-
tance Bill' providing for the grant of
loans and subsidies to small farmers
be considered for enactment by this
House The Bill stales that at present
small farmers are faced with financial
problems and are finding it difficult to
secure loans to meet the cost of
farming operations and to sell their
produce at remunerative prices. The
Bill seeks to help the small farmers
in regard to their financial] gand mar-
keting requirements.

At the outset I would like to say
that the Government appreciates the
sentiments behind the Bill gnd iz very
much alive to the problems and needs
of the small farmers and other weaker
sections of the society.
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As the House is aware, the Prime
Minister has repeatedly given expres-
sion to ithe Government's resolve 1o
deal gympathetically and speedily with
the problems of farmers. Over the
years, severa]l steps have been taken
to improve the availability of resour-
ces to small and marginal farmers to
enable them  to undertake viable
productive economic activities. The
Small Farmers’ Decvelopment Agency,)
as you know, has now been marged'
with the more comprehensive Integra-
ied Rural Development Programme'
which has hen extended to all Blocks
in the country with effect from 2nd
October, 1980. As I have stated yes-
terday also, a massive amount-of Rs.
1500 crores has been provided for this\
programme in the Sixth Five-Year
Plan and this will be supplemented dy |
institutional finance, the quanium of
which, we hope, should be three to
four times of the provision for subsidy.
In the Sixth Plan, besides the IRDP,
serveral other programmes, as the hon.
Members know, like the National Rural
Employment Programme, the Drought
Prone Area Programme and the De-
sert Development Programme have
heen included to meet the economic and
infrastructure requirements of small
farmers ang other weaker sections of
the society. Large outlays have Dleen
provided for all these programmes,
and the total public sector investment
in the rural development sector dur-
ing the Sixth Plan will be nearly Rs.
5000 crores in addition to an invest-
ment of about Rs. 6,000 crores in the
agricultural sector. The Government
is also fully conscious of the impor-
tant role that financial institutions have
to play in the upliftment of the wea-
ker sections, Many b&nking practices’
and procedures have been relaxed and
simplified to ensure quicker and larger
flow of institutional finance to small
and marginal farmers.

However, Sir, there are complaints
of difficulties still being faced in the
flow of credit to small and marginal
farmers. We do not deny that the small
and marginal farmers are not facing
any difficulty. I do appreciate the sen-
timents expressed by the hon. Mem
bers of both sides of the House.
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Steps are being taken to rectify the
situation. It is expected that agricul-
“tural credit advances by cooperalive
and commercial banks will reach the
evel of Rs. 5,415 crores in 1984-85 as
compared to the anticipated achieve-
iment of Rs. 2,550 crores in 1979-80.
The programmes and measures which
I have outlined will, I hope, re-assure
the hon. Members of the Government's
commitment to the welfare of small
and marginal farmers and other wea-
ker sections of the society.

In the course of the discussion on
the Bill, hon. Members have raised
many important issues and have made/
valuable suggestions, all of which wi]ll
receive the Government’s earnest con-.
sideration. I will now attempt to deal
with some of these points separately.
Mr. Lakkappa and several other hon.
Members have pointed out that flow of
credit to small farmers is not satisfac-
tory. I would submit before the House
that the position is that Government
is fully aware of the need to direct,
credit towards the weaker sections of;
rural society, which includes small!
and marginal farmers. Based on the
recommendations of a Working Group!
Set up in March, 1980 to report on th
modalities for the implementation of}
the 20-Point Programme banks have'!
now been asked to ensure that 50 per:
cent of the advances in agriculture go'’
to small and marginal farmers and
agricultural labourers by 1983. The
Government has decided that by 19835,
40 per cent of the total lending by
public sector banks should go to the
priority seclor as against the earlier
target of 33—1/3 per cent. As a result
of reorientation of policies and proce-
dures, short and medium term loans
advanced by the cooperative credit
structure to small farmers, as a per-
centage of total lending to the agri-
cultural sector rose from 27.8 per cent
in 1973-74 to 40 per cent in 1977-78. In
the case of the commercial banks, the
increase in agricultural lending to
small marginal farmers was from 28.1
per cent to 38.4 per cent at the end of
March, 1979. Out of the total out
ing loans of Regional Rural Banks am-
ounting to Rs. 168.4 crores at the end
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of March 1980, an amount of Rs. 148.4

crores that is, 88 gg:r cent had been ad-
vanced to sm and marginal farmers,
agricultural labourers etc. The Sixth
Plan, that is, 1980—85. . . .

PROF. N. G. RANGA: What is the
number of small and marginal farmers
to whom credit is given?

SHRI BALESHWAR RAM: I am
coming to that.

The Sixth Plan 1980—85 contempla-
r.es effective credit planning involving
learmarking of credit for various cate-
‘gories of the rura}l poor.

There has been a considerable incre-
'ase in the number of bank branches 'n
rural gnd semi-urban areas. As on
30-6-1980 commercial banks had 15.101
rural and 8,078 semi-urban branches;
of these 2,735 branches were of Region-
al Rural Banks. The process of branch
expansion in rural areas will continue.

Now, I am coming to Prof, Ranga's
point.

Loans to the extent of Rs. 140.95
crores spread over 20,85,407 borrowal
accounts had been advanced till 31-12-
1979 under the Differential Rate of
Interest Scheme with rate of interest
of 4 per cent.

The Government of India has deci-
ded to establish the National Bank for
Agriculture and Rural Development
which wil] function as an apex refinan-
cing institution for agricultural and
allieg activities.

Sir, Sarvashri Sudhir Giri, Jaipal
Singh Kashyap and Virdhi Chand Jain
during the course of the debate made
two suggestions regarding rate of in-
terest on loans to small and marginal
farmers. One suggestion is that inte-
rest-free loans should be provided to
small and marginal farmers. The other
suggestion is that all loans to small
and marginal farmers should be at
Differential Rate of Interest scheme
rates, that is, 4 per cent. I would like
to point out that small and marginal
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farmers are already being given loans
at concessional rates of interest as
compared to other farmers. It would
greatly affect the viability ol credit
institutions if all small and marginal
farmers were to be given interest-free
loans or even loans at 4 per cent rate
of interest. -

Several hon. Members pointed out
about jnadequacy of marketing and
communication facilities in the rural
areas. For putting an end to various
marketing malpractices the Govern-
ment of India has been ;:nsisting on
the setting up of regulated markets.
Almost all the States have enacted
'legislati‘on for regulated markefs, The
few remaining States and Union Ter-
ritories agre also being persuaded to
do so.

The Government of India provides
assistance to the State Government
. for creation of facilities like auction
platforms, office, godowns, drinking
h»mter facilities etc. in selected regula-
ed markets, terminal markels lor
fruits and vegelables, rural
markets and wholesale
backward areas.

primary
markels in

We also have a scheme for establish-
ing a national grid of rural godowns
for agriculiural produce. The main oo-
jectives of the scheme are—

(1) prevention of distress sale;

(2) eunsuring remunerative
and easy credii to farmers.

prices

For the period, 1980—85 an outlay of
Rs. 17.50 crores has been proposed for
the purpose.

Creation of an eflective rural roads
network is one of the important com-
ponents of the Minimum Needs Pro-
gramme. The Government of India has
decided that all the villages having a
population of over 1500 and 50 per
cent of the villages having a popula-
tion between 1000 and 1500 will be
connectea by all weather yoads by the
end of 1990 and 50 per cent of this
target will be achieved during Sixth
Flan period 1980—35, for which a
provision of Rs. 1185 crores hag been
made.
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Shri Lakkappa and Shri R. L. P.
Verma referred 1o the Agricultural
Prices Commission and said that
there are fo representatives of fav-
mers. As hon. Members are aware,
the APC is an Advisory body. As
per the terms of reference the APC
has to make recommendations for
evolving a balance in the integrated
price structure in the perspective of
the overall need of the economy,
safeguarding the interests of both
the producer and the consumer.

PROF. N. G. RANGA (Guntur):
The consumer ijs getting the upper
hand gll the time.

SHRI BALESHWAR RAM: Be-
forg making recommendeations the
APC obtains information on various
cost aspects from State Governments
and other interests. The Commission
also holds meetings with the repre-
sentatives of various State Govern-
ments, farmers’ associations and
other interests (Inierruptions) and
labourers also, before making a te-
commendation of price policy for a
particular commodity t{o the Govern-
ment,

PROF. N. G. RANGA: One Ran
dhir Singh iy not enough!

SHRI BALKSHWAR RAM: As I
said, the APC js only an advisory
body and the final decision regard-
ing the pricing policy is taken by
the Government. As hon. Members
are aware, the minimum support
price of wheat that the Government
has recently announced is higher
than what was recommended by the
APC itself.

At present, the APC has four
members and one of the members is
& representatives of the farmers and
consumers. Chaudhuri Randhir Singh
is there. (Interruptions) This is the
Pregsent position. Sarvashri Mool
Chand Daga and Girdhari Lal Vyas
said that the benefit of crop insur-
ance gcheme has not been provided
to farmers. I would like to clarify
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the position. A detailed plan has
been drawn up in this regard. A
pilot crwrance scheme has been
in Operation Tn the States of Gujarag
Tamil Nadu and West Bengal sinc
1079-80, The proposals for extend-
ing this scheme to g few more Sta
during the Sixth Plan are under co:Z
sideration of the Government. A pro
vision of Rs. 20 crores has been
made in the Sixth Plan for crop in-
surance. You know this is a very
big scheme. There are various diffi-
culties involved and it is not possible
to cover the whole of the country
under the scheme and that is why
pilot projects are undertaken. So, I
have to bring this point for the in-
turmation of the House. Then. Sir,
Mr. Sidnal ang some other friends
saild thet Government must consti-
tute some engireering group who
should go round and mark places
where underground water is avail-
able and open dug wells should be
dug there. The Central Ground-
Water Board, is the apex body for
the gronundwater investigations, ex-
ploration ang evaluation and they
are carrying out systematic hydro-
ceologicil surveys and exploratory
drilling in various parts of the coun-
try. In addition to this, the State
Governments have their own ground
water organisations which are doing
detailed surveys and development of
ground-‘vater. There is a centrally-
sponsored scheme to assist the State
Governnients to strengthen these
organisations. Since the work of ex-
ploration and surveys is being done
by the Central Ground-water Board.
and the State Governmentg ag I have
stated earlier, it it not considered
necessary or practicable to form an
Engineering Group to go round and
mark places where ground-water is
aveilable, and dug wells,

Now, Shri Rajagopal Naidu and
Shri Chintamani Panigrahi have
stated that Government should pro-
Vide funds for the development of
land to allottees of banjar and ceilling
land. I bave to submit for the in-
tormation of the honourable House
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that the Central Government
and the State Government
provide assistance to the tune
of Rs. 1,000 per hectare as grant to
the allottees of ceiling surplus land
to make the land productive. So far,
Central assistance to the tune of Ras.
15 crores had been provided to ithe
State Governments. There js a pro-
vision of Rs, 60 crores for the scheme
in the Sixth Five-year Plan. The
question of extending the scheme to
areas excluded from jts scope is
under consideration, Due to cons-
traints of resources it will not be
posgible at present to extend ihe
scheme to allottees of land other than
ceiling surplus land. At present the
position is this,

The State Governments are not in
a posititn to provide financial assist-
ance to the land owners who have
got surplus lands. Due to the finan-
cial constraints, it is not possible at
present to provide financial assist-
ance foy ‘banjar land’ and all that.
This is the position.

Again Mr. P. Rajagopal Naidu and
Mr. Jaipal Singh Kashyap have
mentioned that unlesg subsidiary in-
dustries are taken up by the small
farmers, they will not be able to be-
come economically strong and self
sufficieni, This is a very good point
and 1 do agree with these views.
There is no doubt about it that these
ancillary industries should be set up
for small and marginal farmers he-
cause they are living below the
siandard.

In the LP.D, programme there is
an industry, services and business
component. It is expected that every
year 10 lakh families of the rural
poor, mainly ynder the rural artisans
sceetor, would be benefited under the
progranime. Apart from this the na-
tional scheme of Training of Rural
Youth for Self Employment pro-
vides to equip the youth with tech-
nology to enable them to be self-em-
ployed. An amount of Rs. 480 crores
hag been provided to the Khadi and
Village Imdustries Commission in
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the Sixth Five Year Plan for pro-

Moting Khadi and Village industries

which will provide employment to

50 lakh persons by the end of Sixth

Plan as angainst 29 lakh persons at -
present.

Mr. K. Lakkappa and Mr, Raja-
gopal Naidu and some other
{riends pointed out that the Govern-
ment of India must constitute a4
high-level body to go into the prob-
lemg of poor farmers, In this coa-
nection I would like to s*r:ibmit that
the Sixth Five Year Plan places great
emphasis on the alleviation of po-
verty, Major elements of the Plan
sirategy in this regard include pro-
grammes for transfer of assets, skills
and technologies to the identified
rural poor, employment generation
programmes for wage employment
and self employment, and a vastly
expanded minimum needs program-
me. In order to consider various as-
rects of these programmes, an ex-
pert group has been set up in the
Planning Commission ynder the
Chairmanship of Dr. M. S. Swami-
nathan, Member, Planning Commis-
sion, who is a renowned scientist
and a very eminent person, In view
of the above, it may be necessary to
set up another high-level committee.

I would also like to deal with two
important issues arising from the
Bill. The Bill also proposes the set!-
mg up off cooperative societies for
rendering assistance to small farmers
for marketing their produce. I would
link to mention that the cooperative
sector is already helping small farm-
ers in this regard. There are gt pre-
sent 3370 primary marketing socie-
ties including 550 special commodity
marketing societies organised at
mandi level. 173 central marketing
focieties (excluding cane supply so-
cieties) mainly at the district level,
27 apex marketing federations at the
State level and national agricultural
cooperative  marketing federation
operating through 31 branches at
ilie national level. Special coopera-
tive organisationg have also been es-
tablished to meet the special needs
of tribals.
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The Bill defines ‘Small Farmers' as
one whose extent of agricultural
land is 10 geres or less of ‘dry’ land
or 5 acres of less of ‘wel’ land. As
per the definition adopted for the
IRB prorgamme, a small farmer is
cultivator with a land holding of 5
acres or below. According to the last
agricultural census (1970-71), there
were about 70 million operational
holdings. of which about 50 million
were holding upto 2 hectares. Out
of 70 million, 50 millions are either
emall farmers or marginal farmers.
With the administrative and finan-
c.al resources available since the in-
troduction of SFDA in 1869-7T0 we
have been able to assist so far only
about 1 million families per year. It
would be necessary to assist farmers
having less than two hectares first
hefore considering, extending the
present facilities to farmers holding
ten acres as suggested in the Bill
Ouy anxiety is to first assist the poor-
est among the poor; therefore, it is
not appropriate to bring farmers
holding 10 acres of land with the
small farmers category.

As I have already indicated the
Government has taken a number of
steps to resolve the difficulties facerd
by small farmers and other weaker
sections in the matter of financing
their economic activities and selling
their produce a! remunerative price.
Of course, the Government is aware
of the fact that much more remains
to be done, The Government will
therefore, continue its efforts in thii
directions and will keep the positio
vnder constant review. I would)
therefore, earnestly request the hon.
Member, Shri Lakkappa to withdraw
the Bill with the leave of the House.

With these words, I conclude and
I am very thankful to you for giv-
ing me this much time,

SHRI K LAKKAPPA (Tumkur):
I am vety happy that my hoa.
friends and colleagues from both the
sides who participated in the debate
on my Bill. Small Farmers Assist-
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ance Bill, have widely apprecialed
and supported the princ s con-
tained in thig Bill. I had introduced
this Bill in this House and had
sought the blessings of this House, s0
that we ameliorate the condition of
these poor people.

In this context, I would 1like 10
state that we have to see to the con-
dition of the small farmers and the
situation~ prevailing in the country
as also have to keep in view the
socio-economic changes that are tak-
ing place in the case this vulnerable
unorganised sector of small farmers
and marginal farmers,

The reply given by the hon. Minis-
ter indicates that the Government is
very keen in this regard OQur leadeér
has taken a lead in introducing the
land reforms. Of course, my friends
opposite were telling that the Bill has
been brought about in order to shed
crocodile tears. It is not crocodile
tears, it is not for sentimental sake
It is the real problems of the farm-
ers, that have compelled me to
bring this Bill and focuss the atten-
tion of this House to this. I know
who are the people who shed croco-
dile tears. Thny came to power, but
ran away lock, stock and parrel.
They were entrusted with the respon-
sibility, but they could not run the
Government and ran away. The
magnitude of the problem has to be
understood by this House, the
sovereign body. This issue has been
d scussed many times . An hon. Mem-
ber has quoted certain figures, In
this context, I would also like to
quote cerfain decisions and conclu-
sions drawn very recently by the
Estimates Committee. It gave out
the situation that has prevailed in
this country and the resources mobi-
lisation and the pattern of distribu-
tion to the small and marginal farm-
ers of this country. The Estimates
Committee of Parliament in its Re-
port. The Action Taken by the Gov-
ernment on its earlier recommenda-
tlons regarding credit facilities for
the weaker sections. has deplored
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what is calls the back-fiow of Lkank
resources from the rural to the ur-
ban areas. Eighty per cent of the
representatives both in the Legisla-
tures and in this August body are
backed by these poor farmers and
marginal and landless farmers, who
are unorganised and belong to wvul-
nerable sections. They gemand the
sovereign body to gssur¢ them their
due facilities which are not being
given to them and are being given
to the other 10 or 20 per cent of the
people who are in the organised sec-
tor,

The Opposilion tried to exploit the
Kisan Rallies that had been taken
out, Instead they should have come
together to find out the real golu-
tions and t{o amaliorate conditions of
these poor farmers who are unorga-
nised and who are victims of violence
and other things in the country, It
is the first time in the history that
our Governmont and our leader has
brought about a revolutionarcy
change in the land reforms and with
the 20-point programme brought
about spcio-economic changes in
this country. In view of these it is
necessary for our Government io see
that follow up actions are taken to
see that the resources and funds are
made available to the 80 per cent of
the people who come in the unorga-
msed sector i.e. the poor and margi-
nal farmers,

The Committee has correctly un-
derlined the major distortion in the
present pattern of” sectoral distribu-
tion of resources and gtressed that
equal importance must be given to
the proper Jeployment of resources
among different sections of the popu-
lation in the rural greas, an aspect
which js genecrally ignored. It is
necessary for the banks to step up
their advances for the agricultural
and other productive purposes in
the villages and improve the credit-
deposit ratio of their rural branches.
They have also to ensure that the
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borrower belongs to the desired cate-
gory. Any lexity in this regard
woulg lead to appropriation of the
{acility by the well-off sections as
has been the case over the years. This
is the situation that prevailed in this
country, The Hon. Minister has
stateg certain figures. I would like
to say that the simple demand from
all sections of the House even during
the discussion of the Budget and
also on agricultural demand was
that the crop insurance has to be
organised. 'The Report has clearly
stated that gnly Rs. 20 crores have
been earmarked ang it will not cover
even two per cent of the farmers.
Today the farmer is gambling in
the Monsoon and the vagaries of
nature, Moreover, there are several
categories of farmers jn existence in
India. It is because of the lack of
inese facilities which we should pro-
vide that in certain areas, including
the Rayalaseemna belt, the entire
population of the farmers does not
have even three monthg of agricul-
tural work, Reason is everything is
seasonal in  agriculture, To-day,
even in guch horrid zones, no pro-
grammes have been provided. even
though we have taken steps as per
what the plan envisages, and even
though credit {facilities have been
provided for. 'To-day, there is no
single agency to provide facilities 10
the farmers—small and marginal.
The cooperailive sector is providing
loans to-day, not to the farmers, but
ts the traders. The traders are
grabbing the major porfion of loans’
g'ven through societies. 1t has been
stated by the Estimates Committee
that a major ¢f portion of the money
allocated for the farmers, has been
taken away by people in the urban
areas.

17 hrs.

With wide disparities in the rural
sector no facility provided for its
development can reach the weaker
sections in the required measure
without specinl efforts to pursue this
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objective, and bank credil cannot be
an exception o this rule, It is only
when the pattern of land ownership
has been radically transformed, that
this special effort can be dispensed
with. THe emphasis the Committee
hag laid on the deployment of funds
generated in these areas largely on
their development will, no doubt,
evoke considerable. and justified
criticism. While it is important that
the requremenis of these greas are
properly met, how can they be allow-
ed to pre-empt the surpluses arising
from their development only for
their growth, without detriment to
nationa' interests?

Thig is a very important document
which has been discussed, The data
finding commitlee has come to the
conclusion that the entire system of
releasing loans by these banking ins-
titut'ons is not properly organized. It is
not enough that we allot funds at the
national level. We should see that
the funds percolale through these
agencies in a proper manner., There-
fore, we have to see thal the provision
of loang and facilities to small and
marginal farmers is organized in a
proper manner by the existing agen-
cies.

Our friend has stated that he has
allocated funds to defferent sectors, He
has said that the Plan envisages allo-
cation of Rs. 5 crores for this purpose.
But it is distressing io see how the
money provided to these institutions
has been spent. I hope the hon. Min-
ister will understand the significance
of this.

The Working Group on integrated
rural development made a quick assess-
ment of the achievements and the im-
pact of this programme, whose report
identified 130.56 lakhs of small and
marginal farmers in the project area.
As against this, the number of bene-
ficiaries was estimated to be only 9.95
lakhs, It came to about 10 per cent
of the small and marginal farmers
identified,

So, there is a step-motherly attitude
even to-day. The bureaucracy which
functions at the head of these institu-
tiong is also not helpful to the poor
farmers, Even the banking system
which has to provide facilities through
these agencies has to be streamlined.
It must also been that the rules and
regulations governing the payment of
instalments which obsfruct easy flow
of money to kisans, are suitably modi-
fied.

Similarly, the cooperative societies
at the lower level are not providing
any facilities, Different categories have
been envisaged, Even in States the
facilities to be provided to the
farmers have been divided into vari-
ous categories, The cooperative banks
are not functioning in consonance with
the national plans, and the benefits
which were planned to be given, have
not been given to the farmers, It varies
ifrom State to State, as far as the
small farmers and the marginal farm-
ers are concerned. Even a proper
evaluation has not been made, These
small and marginal farmers in the
dry area have no employment. There-
fore, I want to know whether any
financial institutions has come for-
ward to organise an agro-based indus-
iry to meet the situation. 80 per cent
of the farmers’ sons are not only un-
employed but they have become anti-
social elements because they have no
work for 9 months in a year, There-
fore, it is very necessary that the
plans prepared by the Ministry of
Agriculture and the facilities and the
advances given by these banking Ins-
titutions are properly organised and
channelled. It is very necessary for
the Ministry to see that all the agen-
cies should work properly and help
the small farmers, the marginal farm-
ers and the agricultural labour. They
should be organised al the Govern-
ment level to see that these facilities
are not exploited by the middle men,
to see that these facilities are not ex=-
ploited by bureaucrats, to see that
these facilities are not exploited by
any other class. They are the people
who are the backbone of this country,
who are not only the supporters of
the democracy but also the protector:z
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of the democracy and the functioaing
of the democratic system,

The opposition is taking advanlage
out of this and they want to exploit
them for their own political purposes
and other purposes. Therefore, I
would request the hon. Minister to
see that, whatever we have envisaged
in the plan, it is properly organised
through a single agency.

We are asking for a separate fund
for agriculture, A separate fund has lo
be created at the national level, This
agricultural fund has to  percolaie
through a single agency. Which
should function properly throughout
the country. This is a simple thing
lhat has been envisaged in this Bill
so that the small and marginal far-
mers should get not only benefits 1n
a proper manner but they are not ex-
ploited by any other agency in this
country also.

Therefore, it is very necessary that
all the States should be instructed in
this respect. The Central Govern-
ment has also to see that a high
level body consisting of Members of
Parliament should also be there. Va-
rious suggestions and methods which
have been suggested by several mem-
bers in this House have to be res-
pected in letter and spirit.

My friends have mentioned about
APC, 1t has been working for a long
time, but it has not represented the
real character of the kisans in this
country. No small farmer has been
represented in the APC. The other
day, 1 was speaking on the subject.
It is only the bureaucrats who ope-
rate it, calculate its economy and
other things. It is controlled by the
bureaucracy. T am glad that the Mi-
nister has understood that. I am also
glad that the Government has taken
steps in this direction, Mr. Swami-
nathan, our eminent scientist is going
to investigate all these things. 1
want to know whether the hon. Mi-
nister has any responsibility to see
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that the Members of Parliament
should also represent the kisans and
the organised sector should also be
included, including the opposition, I
do not mind about their inclusion.
There is no politics involved so far as
kisans are concerned. Absolutely,
there is no politics. If they want to
involve politics in this, it means they
want to exploit the innocent farmers.
When once the innocent farmers
understand what our Government
policy is and when these finances per-
colated to the farmers than they
will understand that that they cannot
be exploited any more, they will be
satisfied. Therefore, under these cir-
cumstances, the reply given by the
hon. Minister is not a very interesting
reply, It is not an encouraging reply
even. And Members have suggested
—many of them have varied experi-
ence in this field—building of infra-
structure, building of roads, digging
of wells, giving easy instalments even
for digging wells etc. The Govern-
ment has to organise the documenta-
tion system, survey system and even
the structure and the characteristics
of the soil of the various States and
how the people, the farmers, the ki-
sans are living in the rural areas and
how their agricultural operations are
going on and they do not have faci-
lities for storage, they do not get
remunerative price, marketing facili-
ties. All these things are allied sub-
jects, Also, horticulture and the agro-
based industries have to be organised.
Even banks are not giving loans.
There are no banks in rural areas.
Special Banks have to be organised
to look after the problems of the Ki-
sans. ‘Therefore, I would like to
stress this point and explain this
point. I hope that the hon. Minister
would agree with me I want to say
that he must give a categorical assu-
rance, All these problems concerning
the small farmers and as far as the
problems pertaining to the various
developmental activities and welfare
activities of kisans are concerned, we
want a categorical assurance so that
he will take these farmers—this un-
organised sectors—into confidence and
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to see that 80 per cent of the budget
allocation of the various sectors, whe-
ther it is for industries, or railways
or transport or power, will be incor-
porated in one single agency and the
money allotted by all the financial
institutiong should percolate through
that one single agency and it should
be streamlined to meet the challenge.
Therefore, I would request the hon.
Minister to give a categorical assu-
rance, Then only I may be able to
withdraw the Bill. Unless he gives
such #n assurance I cannot  with-
draw the bill, because it is appreciat-
ed by one and all and there are no
politics involved in this and even the
Opposition is agreeable to these
things. Our Government has taken
many steps. Our Government has got
abundant faith in the small farmers.
Lot of schemes are envisaged for
allocation of funds.

Therefore, this agency should be
created to meet the challenge. I had
brought this Bill on these principles
and I hope and trust the hon. Minis-
ter would give not only an assurance
but see that it is implemented in
letter and spirit of these principles.

SHRI BALESHWAR RAM: I have
already replied to most of the points
raised by Mr. Lakkappa in my speech.
I had mentioned earlier that Rs. 5,000
crores have been provided for rural
development gnd RSs. 6,000 crores
for the agricultural sector in the
Sixth Five Year Plan. So, he did
not notice that I had mentioned that
Rs. 5,000 crores were allocated for
the small farmers.

SHRI K, LAKKAPPA: I had men-
tioned it,

SHRI BALESHWAR RAM: I have
noted down the points. I must appre-

ciate the sentiments expressed by Mr.
Lakkappa.

I have replied to most of the points
raised by him and I have noted down
the rest. All the points raised by Mr.
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Lakkappa will receive due attention
of the Government, With these words,
I would request Mr. Lakkapa to with-
draw the Bill.

MR. CHAIRMAN: I hope you are
withdrawing. Mr. Lakkappa, are you
withdrawing?

SHRI K. LAKEKAPPA: I beg to
move for leave to withdraw the Bill
to provide for the grant of loans and
various subsidies to small farmers.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for the
grant of loans and various subsidies
to small farmers.”

The motion was adopted.

SHRI K. LAKKAPPA: I withdraw
the Bill,

17.15 hrs,
PENSION BILL

SHRI V, N. GADGIL (Pune): Sir,
I beg to move:*

“That the Bill to provide for the
grant of pension, gratuity, dearness
and other allowances and benefits,
payable by the Central Government
to its employees or their depen-
dents on retirement, voluntary or
otherwise, or on the death of the
Government servant and for other
matters connected therewith, be
taken into consideration.’

Sir, this Bill has a chequered his-
tory. An exactly similar Bill was in-
troduced by me when I was a mem-
ber of the other House, It was Bill
No, 28 of 1973—word for word, the
same Bill. Subsequently it lapsed on
my becoming Mnister of State. After
the Janata Party came to power, again
an exactly similar Bill was introduc-
ed by me in the other House. But
the attitude of the Janata Party was

*Moved with the recommendation of the President.



